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n LAND REVENUE (SPECIAL
\THE PUN-‘,CSSESSMENT) ACT. 1055,
AR ACT No. V1 or 1956,

PuN!
(the Governor of Punjab on the

{ qssent O

|
o acted by the Legislature of the State of Punjab

it en _
in thEESévgnth Year of the Republic of India as follows :(—

1. (/) This Act may be called the Punjab Land
Revenue (Special Assessment) . Act, 1955.
(2) It extends to the whole of the 4[Union territory

of Chandigarh].

(3) It shall come into force at once,
2. In this Act, unless there is something repugnant
in the subject or context,—
(1) “Land” means land which for reasons specified in
clause (f) of sub-section (1) of section 59 of the

o c M . . .
[Rccc“' h AP, 1956, and was first published in the Punjab
%ﬁvcrnmcnl Gazetle (Extraordinary) of the 27th
Y
April: 1956.]
—T 3 4
]2
| IR, -
—
all Short Title Whether affected by later legislation
| No.
Year |
' b Land | Extended to the territories which imme-
’19?? 6 Tl‘;c‘ ,en]:]‘;ma (Special | diately before the 1st November, 1956, were
. Aggessmcnt) Act, 1956| comprised in the State of Patiala and East
; : Punjab Statcs Union and amended in part
1 ; by Punjab Act No. 18 of 1958.2
l Amended by Punjab Act No. 17 of 19632,
! ‘Amended by the Punjab Reorganisation
i a (Chandigarh) (Adaptation of Laws on State
| { and Concurrent Subjects) Order, 1968.
|

For Statement of Objects and Reasons, Se¢ Punjab Government Gazette

(Extraordinary), 1955, pages 631-632.

*For Statement of Objects and Reasons, s ¢e¢ Punjab Government Gazette

(Extraordinary), 1958, page 546K,

*For State j j b e
Exttance ment of Objects and R :asons, see Puynjab Governmen w

Mradrdinary), 1963, dated the 19th February, 1963

‘Substituted : . ;
(Chandi uted for the words ““State of Pun jab” by the Punjab Reorganisation
igarh) (Adaptation of Laws on State and Concurrent Subjects) Order, 1968.
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\ct, 1887, as amend.c(;] b Puni
La?d)l(zlct‘;c'::lrc ;\;52, requires revision in th:,)
a/;(s:c’ssmcnt of its land revenue.

‘ Y means a factory as define in Sectj,
S 21(:;:;:‘3;‘ }thc Factories Act, 194§, n

i ¢ d in tp;
2 tpression used and not define j 5 A
€)) ‘;‘I;;};,e]?{\,b the same meaning as jg assigned it
in the Punjab Land Revenye Act, 1887

: : the Kharif harvest 1955
oo 3. (/) With effect from_ e )
D in th[e territories which im medlatet) Abefor

eth_elst N

ritories which, lmmedlate]y

» Were comprised in (he State of iala

and East Punjab States Union] and notWIthstandmg
anything to the contrary co

fevenue by Assistant Coll.ector! Fi
icti he rates Specified in tpe

(2) Any person affected by an assessment made under
sub-sectiop () may, Within 3( days from the date of

e

ISection 3 of Punjab Act No. 1

7 of 1963 reads as under —
- Notwithstanding anything contained jp ¢
Ssessments) Act, 195

he Punjab 1 ang Revenue (Spcclgi
i 3, orin any other law for the time being in for
Or in any Judgment, de

Cree or order of any court or other authority, Whm;
at any time after the | Sth day of May, | 958, and before the commencemel‘!
of the Punjab [ 04 evenue (Specia) Assessments) Amendment and Vah';
dation Act, 1963, any specia| assessment hag been made In respect of t
lands, Sttuated outside the limits of Municjp

Mittees, jpy the terriy

' ; alities and notifje area C([)amr-
slories which, immcdiately before the Ist ~ November,
1956, were Comprised jp, th

_ fate of Patja|, and East Pupjab States Union,
such specig| assessment sha)| be, and shg)| be deemed always to have b“’;
valid and shall not pg duestioned op g, ground that such jands were 1o
the lands g u € limits of Djgyp:

t atefj in th Istrict Boards of that no District Boaras
in said territorieg, **
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950 ° 4

ssessment, }H-cSCITl apetition for reconsidera-

nd of 100 sessment 8O far as it affects him to (1q

dom? the {lector who shall pass an order setting forth his

'iol‘ismﬂ‘fcogrqming or refusing it. ‘
ASSP o for Bl

c an order of the Assi:
roasom( 5 AD appeal from a Assistant Collec-
11i

o within thirty days to the Collector whose degi-

all be ﬁl‘lﬂlo

ssmont at the rates fixed in the Schedule Duration of .
\ Tl}‘c‘ %;S%Ol_cc till such time as special assessment a«zs:’r:g%gfv'chl
chall rcmg‘ the Revenue Officer in accordance with the
is m{lf!cnsyof the Punjab Land Revenue Act, 1887, and the
pr‘o‘;:;‘]‘;dc thereunder.
ru
4 Revenuc assessed under the Act shall be Collctions o
5éra16{9;nas land revenue under the Punjab Land Re-
recoV

special  assess-
ment.

SCHEDULE

Description Rate of Land Revenue

Land when put to use fora 20 times the existing land revenue
’ cin:ma or theatre building rate

nd whenputtouseasa house
> wlllfn situated in the limits of—

(i) the Municipal Committees, 4 times the existing land revenue
1st and 2nd Class, and rates
. Cantonments

(i) Municipal Committees, IIT 3 times the existing land revenue
Class rate

(iif) Notified Area Committees ~ Double the existing land revenue

rate
(iv) District Boards (or Zila,

Double the existing land revenue
Parishads) i rate
3. Land when put to use for other
non-agricultural purposes, such
as a factory not specified above,
when situated in the limits of—
() The Municipal Committees, 15 times the existing land revenue
Ist and 2nd Class and Can- rates
tonments

k
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ASSESSMENT) At vy
Description Rate of Lanyg Revenu
e
(i) Municipal Committees, 11T 12 times the existin
Class rate 8 lang Tevenyq

(iii) Notified Area Committees 10 times the existing Jang ey
enue

rate
(iv) District Boards (or Zila, 10 times the existip, lan
Parishads) rate § land Tevenye

Note I.—Where only one land Teévenue rate was fixed at settleme
for nehri land, that rate shall be taken as the rate of land reveny, whiln t
in other cases including revenue-free lands, the highest barani 1, 4

revenue rate shall be taken as the Jand revenue rate for the Purpose of
special assessment under this Act, ‘

‘
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